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 14-11-17        

         Petitioners are present. Petitioners Pankaj Kumar 

Nath and Gitanjali Sarma filed an application u/s 13(B) 

of the Hindu Marriage Act 1955, for dissolution of their 

marriage by a decree of divorce on mutual consent.  

 The case of petitioners is that marriage between 

petitioners was solemnized on 12-10-11 as  per Hindu 

Law, customs and usages and  they started living 

together as husband and wife at house of petitioner no. 

1.   They stated  after marriage they could not adjust 

with each other  due to some temparental differences 

and their marriage has been broken down irretrievably  

and all the reconciliation between  them to continue the 

present marriage has failed and there are no further 

chances left for reconciliation between  them and 

therefore they have now finally decided to dissolve the 

marriage legally through a decree of divorce on mutual 

consent and  hence filed this petition to get a decree of 

divorce on mutual consent. After passing of 6 month 

statutory period, case is taken up for hearing. 

 The petitioners have filed their evidence on 

affidavit. Both the petitioners in their affidavit stated 

that no divorce petition is pending before any other 

court except this divorce petition before this court and 

supported the contents which were pleaded in their 

plaint. 
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          As the marriage between petitioners completely 

break down and there is no scope and hope of living 

together as husband and wife during 6 month waiting 

statutory period and both the parties have mutually 

decided to part ways, I am inclined to allow the petition 

for dissolution of marriage between petitioners on 

mutual consent. 

            Accordingly marriage between petitioners 

Pankaj Kr. Nath and Gitanjali Sarma is dissolved by 

decree of divorce on mutual consent.  

                The suit is decreed as prayed for u/s 13(B) 

of the Hindu Marriage Act. 

                Prepare decree accordingly 

       Case is disposed of.  

 

 

 

  

       

 

 

 

 


